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IN THE COURT OF  THE ADDL.CHIEF JUDICIAL MAGISTRATE, 

Dhubri

Present :   Smt. T. Hussain, A.J.S.,

       Addl. Chief Judicial Magistrate,

                 Dhubri.

Case No : GR  384/13

State of Assam

-Vrs-

                                                    1. Md. Sohidul Hoque

                                                  

                                                                     ….......Accused person

Learned Advocates appeared :

For the prosecution---  Mr. S. Ahmed , Asstt. PP

For the defence--------  Mr.R.K.Jain 

Evidence recorded on   :    12.02.15

Argument heard on       :    12.02.15

Judgment delivered on  :    12.02.15

Penal law involved        :    u/s 498(A) IPC

J U D G M E N T

                      1. The prosecution case in brief is that on 11-07-2013 one Jahanara 

Bibi  lodged an FIR in the Agomoni PS   stating  inter alia that she got 

married to the accused Sohidul Hoque about five months   back according to 

Muslim Shariat  and since after  the marriage the accused and his  family 
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members started to torture her both physically and mentally. On 10-07-13 at 

around 5-30 PM the accused persons assaulted her causing severe injuries on 

her  and threatened her to kill  and later ousted her from her matrimonial 

home stating that the accused would not  lead conjugal  life  with her and 

therefore she had to take shelter at her paternal home. 

        2.   On  receipt  of  the  ejahar   police  registered  a  case  and  after 

investigation,  submitted  Charge-sheet  against  the  above  named  accused 

person. On his  appearance  before the Court, copy  was supplied  u/s 207 

CrPC. A charge u/s 498(A) IPC was then framed against the accused person 

and   read over & explained to him    to  which the accused person pleaded 

not guilty and claimed to be tried.

  3.. The prosecution, in course of trial, examined one witness in 

this case.  Considering the  withdrawal testimony of the witness who was 

the complainant  as  well  as  the victim of  the  case ,the   prosecution   

evidence        

 was  closed. As there is no incriminating evidence against the accused person, 

his examination U/S 313 CrPC is dispensed with..     

   

                          4. The sole  Point for Determination in this case is :- (i) whether 

the   accused  person  being  the  husband   of  the    victim  Jahanara  Bibi 

subjected her to cruelty both mentally and physically and thereby committed 

an offence punishable u/s 498(A) IPC ? 

                            

Decision & reasons therefor : 

     4.  PW.1 Jahanara  Bibi is the informant-victim of this 

case. She stated in her deposition that accused Sohidur Hoque is her husband 

and  about two  years back she got married to the accused and during their 

conjugal life on arising of some differences between her and her husband 

which she lodged the FIR. But subsequently they have amicably settled the 

matter and now she is leading conjugal life with her husband happily.  Now 
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she has no grievance against the accused person.  

            5. On perusal of the above evidence of the PW.1,   it is found 

that the informant herself has not   implicated the accused person with the 

alleged offence.   There is no evidence at  all  on record to show that  the 

accused  person  subjected  the  victim  to  cruelty  in  any  manner  for  his 

wrongful gain. That being the position, I  find that prosecution has totally 

failed to prove the charge levelled against  the accused person. 

7. Hence, I acquit  the accused person of the charge 

punishable u/s 498(A) IPC and  set him  at liberty forthwith. His   bail bond 

shall remain in force for the  next six months.

Given under  my hand and given  seal  of  the  Court  on this  12th Day of 

February, 2015 at Dhubri.

                        Addl. Chief Judicial Magistrate,

                   Dhubri.

Dictated & Corrected by me

Addl. C.J.M.,Dhubri


